
IN THE HIGH COURT FOR THE.STATE OF TELANGANA .

AT HYDERABAD
' ,, , (Special Original Jurisdiction)

[ 3488 I

.PETMONER

FRIDAY, THE TWENTIETH DAY OF FEBRUARY

, :,1W0 THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHTEF JUSTICE SRI APARESH KUMAR SINGH

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 5314 OF 2026

Between:

AND

1

Mohammed'Faizuddin Farooqui, S/o Mohqnmq ! F lyazuddin .Farooqui, aged
about 63'|ears, Occ''Nil, p/o. H. No. 16-9-571, Old Malakpet, Hyderabad.

. :",.

2. The tncome,Tax Officer, lneome Tax Department Ward 9(1),Hyderabad

...RESPONDENTS
, , ,,, ..., | , ,l . ,.' .,, ..

petition underrArticle 226 of the Constitution of lndia praying that in the

circumstances stated in'the affidavit filed therewith, the High Court may be

pleased to issue an appropriate Writ, Order or Direction, more particularly one in

the nature of Writ.of Mandamus, to declare the action of the 2nd Respondent in

issuing the demand'noticb dt. 3O-S-2025 for Rs. 77,17,770l-demanding the

petitioner to pay the overdue tai due amount during the year 2015-16 as being

illega!, arbitrary, unjust, unco-nstitutional and contrary to the provisions of Section

149 of the lndian Tax Act.3nd consequently set aside the notice U/sec 148 and all

subsequent assessnient and penalties orders by directing the 2nd respondent not
,:

to take any coercive steps without fol{owing the procedure contemplated under

the lncome Tax Act, 1961.
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Union of 'lndia,'rep by its Secretary, Ministry of Finance, Secretariat, New
Delhi. , ' :
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Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the Hlgh C-ourt lay be pleased to

grant stay of all further proceedings pursuant ,to lhe impugned letter/notice

dt. 30-08- 2025 issued by the 2nd respondent, pending disposal of the main Writ

Counsel for trhe Petitioner: SRIZULFAQUAR ALAM

Counsel for the Respondent No.l: SRI:N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERAL OF INDIA

Counsel for the Respondent No.2: SRI K.ST DHAKAR REDDY,
SC FOR INCOME TAX

The Court mitde the following: ORDER
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IN THE HIGH COURT FOB T.HE STATE OF TELANGANA

AT HYDERABAD

tnp nox'Br,n rrrp clrnr.rusTtcn snr npAnrsn xupren srNcn

ANI)

THE HON',BLE SRr JUSTIgE G.NI.MOHIUDDIN

WRIT PETITION No.5314 of 2026

Datedz 20.02.2026

Between:

Mohammed Faizuddin Farooqui
...Petitioner

and

Union of lndia,
Rep. by its Secretary,

Ministry of Finance, Secretariat,

New Delhi,

and another.
... Respondents

ORDER:

Learned counsel Sri Zulfaquar Alam appears for the petitioner.

Sri K.Sudhakar Reddy, learned Senior Standing Counsel for

Income Tax Department, appears for respondent No.2

2. The petitioner has assailed the demand notice dated 30.08.2025

fbr Rs.77, 17,77Ot- for the tax dues for the assessment year 2015-2016
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imposerl in a reassessment proceedings. Howevei, flre notice under.\
Section l48A of the lncome Tax Act. 196l (for short,..the Act,,), has

not be,:n challenged. The notice under se-ction l4gA dates to

24.03.2J22. Notice under Section l4g ol'the Act has not been annexed.

the assessment

has als<l not been annexed, except assailing the. demand notice issued

pursuant to the reassessment order.

3. l.earned Senior standing counsel for lncome Tax Department

appearing lbr respondent No.2 submits that the notices are perfectly

rvithi, jurisdicti.n and the prescribed limitation as per the provisions of

Section 149 ol' tht: Act as it rvas applicable bpfore the F.inance

Amendrncnt Act efrective from 0r.04.202r. He subrnits that the

petition:r has assailed onry the demand notice without assailing the

initiation ol- the proceedings. Therefore, this court may refuse to

interfbrr: in the matrer as the petitioner has an alternative remedy of

appeal.

4- [.ear,ed counser rbr the petitioner, after some argurnents, seeks

permission to *'ithdraw the writ petition in order to avail the remedy of

appeal. /
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5. Accordingly, the writ petition is dismissed as withdrawn. The

petitioner may have the liberty to appeal as is permissible in law. There

shall be no order as [o costs.

Miscellaneous applications pending, if any, shall stand closed.

SDI:T. SRINIVASA REDDY

To,

One CC to SRI ZULFAQUAR' :.'

One CC to SRI K.

One CC- to SRI N
rNDrA [oPUC]

Two CD CoPies

SECTION OFFICER

TAx [oPUCl

CITOR GENERAL OF
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HIGH COURT

i20102t2026TED

ORDER

WP.No.531 4 of 2026

.DISMISSING THE WR]T PETITION AS WITH

WITHOUIT COSTS
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